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CENTRAL ADMINISTRATIVE TRIBUNAL
CUTTACK BENCH:CUTTACK

ORIGINAL APPLICATION NO,675 OF 2002
Cuttack this the 3.4, €ay ef <§WL3 2004

CORAM;

THE HON'BLE SHRI B.N, SOM, VICE-CHAIRMAN
- AND
THE HON'BLE SHRI M.R,MOHANTY, MEMBER (JUDICIAL)

Sri Amiya Kanti Patnaik, aged abeut 48 years,
8/e, Late Suwal Ch,Das, at present werking as
Superintendent, Central Excise & Custéms,

Bhus aneswar-1 Cemmissienerate, Bhubaneswar
Dist =« Khurda

oo e A’Plicaﬂt
By the Advecates M/s.A.K.Mishra
J.38engupta
p.RcJo DESh

G.8inha

- VERSUS -

£ Unien ef India represented threugh its Secretary
Gevt. of India, Ministry of Finance, Department
of Revenue, Nerth Bleck, New Delhi

2. Cemmissiener, Central Excise and Custems, Orissa
Bhub aneswar-I1 Cemmissiener ate, Bhubaneswar, Dist-Khurda

e Cemmissisner, Central Excise and Custems, Orissa,
Bhub aneswar-I Cemmissienerate, Bhusaneswar, Dist-Khurda

4, 8ri B.K.Mallick, Dy.Cemmissiener ef Central Excise,
B & F Divisien, 16%9-A.J.C.Bese Read, Kelkata-14,
West Bengal

5. Unien Public Service Cenmissien represented thrsugh
its Special Secretary, Sahajahan Read, New Delhi-11

! son Respendents
By the Advecates Mr.A.K.Bese, S.5.C.

HR.B.N,80M, VICE-CHAIRMAN : Applicant (Shri Amiya Kanti

Patnaik), Superintendent, Central Excise & Custems,

Bhub aneswar-I-Cemmissienerate has filed this Orieimal
Applicatien under Sectisn 19 ef the Aimimistrafive Tribunals
Act, 1985, challengineg the erder ef punishment passed by

the Cemmissiener ef Central Excise & Custems, Bhubaneswar-II
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Bemmissienerate, Bhubaneswar, en the greund that he is

net the disciplinary autherity in respect of him ané that
the erder eof punishment alse suffers frem varieus
irregularities and arbitrary exercise ef pewer., He has alse
challenged the erder ef the appellate autherity dated
19,.,6.2002, whe has bseen alleged te have rejected his appeal
in a mechanical manner.,

P The case ef the applicant is that while he was
werking as Inspecter eof Central Excise & Custems, Central
Preventive Unit (in shert CPU) during 1989-58, en 28,12.198¢,
@ Search was cenducted by a team of efficers of the CPU

in the s%te esffice of M/s.Precisien Engineering Werks
lecated ingide the Reurkela Steel Plant Ltd, The team was
headed oy Shri J.S.Mantry, Superintendent(Prev,) under the
everall supervisien ef Shri F.Lakra, Asst. Cellecter (Prev.)
The allegatien is that the applicant had acted as seizing
efficer., The team had selected 40 decuments which were
feund relevant te the preceeding and these decuments
apparently revegled duty evasien te the tune of R.1.5 creres
appreximately, It is alleged a Panchanama by listing 40
éecuments was prepared @éuly signed by the applicant,
representative of the firm and witnesses, It has been
peinted sut that the applicant was required te take up

the fellew up actiens, i.,e,, after scrutiny ef the decuments
the seizure repert was te be susmitted te the higher
autherities within 24 heurs ef the search, which he did

net de, It is alse alleged that he did net enter the

sffence in the 335-J Register with ulterier metive, It

has further been alleged that he did net precess the case
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fer asdjudicatien ef the preceedings inspite of instruec-
tiQns issued te that effect by the Superintendent (Prev.)
aneé Assistant Cellecter (Prev.). Lastly, that en 19.2.1990
when he meved eut of CPU en premetien te the rank ef
Superintendent, he dié net acceunt fer these dscuments
ner didé he handever the charge of these decuments te his

successer, It is glleged that the seized recerds were ne
mere trace able.@
2. The applicsnt has assailed the disciphinary
preceedings en the greund that he was net supplied with
the basic decuments, even the listed decuments in spite

of his repreated representatiens with reference te the
charge -te. supply him the d@ecuments te which reference had
been ﬁade in the charge sheet, ané relied upen in the
proc%ééings. Secendly, that altheugh the incident haé

taken place en 28,12.1989, ne disciplinary preceedings

was initiated till 18,3,1997. It was mere than seven years
af ter the happening of the incident that a iepértmental
inquiry was pregesed te be held under Rule-14 ef CCS(CCA)
Rules. In fact the charge framed against him was at a

time when he was ripe fer premetien te the pest ef Asst.
Cellecter, Thirily7that the allegatienskreught against

the applicant were based ¢ eon: Xerex - . Lcepy -

.0f ing th: decument;: < ca. v - part _-ef ¢ ' ‘which: was

published in anOriya Newspaper dated 19.9,.1992 with i¢pe
f ake signature of the applicant, Fourthlyothat the
disciplinary authirity at ne peint of time had made any
serieus attempt te recerd the statement ef efficers

invelved either at the time when it first came te the
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netice or thereafter regarding the assessment of duties
ef M/s.Precisien Engg. Werks. The case was enquired inte
by the CBI during 1993 which recerded the étatement of

efficers whe were in the team ané raided the Cempany after

1.

.mere than feur years ef incident, Fifthly, that inspite ef

his repeated reques#,the preper Panchanama aleng with ether
relevant decuments, te which there is reference in the
articleref charge were never supplied te him, sixthlyythat
altheugh during the inquiry en 20,.5.1998 the Inquiry Officer
had heléd that certain decuments requisitiened by the
applicant were relevant fer his defence and accerdingly
srdered that these te be supplied, he reversed his decisien
en 25.1,1999 witheut any valid greund ané thereby the
applicant was deprived of reasenable eppertunity te examine
er rebut the said decuments which were being relied upen
against the applicant behind his kack. The decuments
invelved are Panchanama, search warrant, search warrant
cennectien a reference was made
register etc, In‘this / te the ebservatien ef this Tribunal
in Griginal Applicatien Ne, 328/2008 - dispesed of eon
18,6,2001 filed by the applicant seeking a directien ef the
Tribunal fer expediting the departmental preceedings
wherein it was ebserved &s:tnders:ro avare thot thers ig
< " . We are-aware that there is Seme-centre- ' :

versy with regard te nen-supply of decuments

as averred in the 0.A. ... Hewever, we make

it clear that in case the applicant is held

guilty, he will be at liberty te agitate

this issue in a separate O.A. and the Respen-

édents were directed te finalize the preceedings

within a peried of 0 days frem the date of

receipt of that erder”,

3. The applicant has further susmitted that the

| incident haé taken place in December, 1989, charges were
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framed in June, 1995 gand the erder #»f punishment was

passed in September, 2001, there has leen ne reasenasle
explanatien availasle for such delay ef abeut £ix years
in initigtineg the disciplinary preceedings as well as
8ix_  years therefrem in cencluding/passing the impugned
erder of punishment. It has been suemitted that the
disciplinary preceedings was a preduct ef bias en the
part of the disciplibary autherity as clear frem the
fact that altheugh the CBI had clesed the matter vide

its erder dated 3.2,1999% having feund ne prima facle case

and/er sufficient material te preceed against the applicant,

the iepartmental autherities preceedéd against him centrary
te the decisien of the CBI; that the applicant had en
22.12,19%9% susmitted representatien with regard te the bigs
of the 1.0, and had requested fer a chasnge as he had

feund the I.0. te have acted as a zealeus presecuter and

had practically cenducted the case en behalf ef the Department

by using his knewledge and wisdem te see that the applicant
is punished, but ne remedial actien was taken by the
disciplinary autherity. Further that the main decument,
i.e., Panchanama haé never seen the light ef the day ner
the same was exhibkiteéd during the enquiry. Finally, it has
been susmitted by the applicant that the Cemmissiener ef
Central Exchise & Custems, Bhukaneswar-II Cemmissiener ate
is net the disciplinary autherity in his case and in effect
the erder of the disciplinary autherity is kad in law.

4. The applicant has susmitted that the charge meme
issued te him was thereughly miscenceived, He was charged

en the presumptien that he was the seizing sefficer., The
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applicant, en the ether hand, has taken the stand that
theugh = ‘'he -"'was. - "a v ‘memwer - .eof ‘the  rdiding
team, he had net acted as the seizing efficer. Te preve
his peint, he hadé demanded preductien ef the search
warrant, the warrant register and the Panchanama. Hewever,
nene ef these decuments had been preduced durineg the
inquiry, and thereby it had crippled the applicant frem
preving his innecence. The inquiring autherity in his
repert has 'phet 1 explained: | igs - te why these recerds
which were vital te bring heme the charges were.not
preduced and that why these decuments which were listed

as exhikits fer the presecutien ceuld net be preduced,

The spplicant, #&n his part, by referrine te the depesitien
of P.W. 10 during the preceedings has stated that the

P,iW. 1@ (Shri P,T.Sikarajan, the then General Manager,
M/s.Precisien Engineering Werks) in reply te the guestien
'if yeu signed any Panchanam::hai replied "I have net

‘ has tried

heard anything abeut Panchanamma“éto dispreve that he

had kept any recerd with him er that the recerdsprepared
by the raid party en 28,12,1989 were net with the CPU,

He, by referring te the cress-examinatien eof P.W., 8
submitted that seme mere recerds eof M/s.Precisien Enegg,
Works were taken by them even six menths after 28,12,1989,
thch weuld shew that the allegatien that the applicant
had kept the recerds seized during the raié with him was
incerrect., By referring te the remarks ef the disciplinary
autherity in the punishment erder, the applicant has
susmitted that the search warrant register and file for the

sui@ peried ceulé net ke shewn te him fer his inspectien



since these decuments are seceet and cenfidential in
nature and that shewing the same te the charged efficial
weulé g against the public interest is eneugh te shew
that the entire preceeding: was initiated with g pre-
and vielated the principles of natural justice.

determined mind/ Again by referring te the depesitien ef
PLW. 8 te preve that ne such warrant was issued at all
he stated that the said PW had depesed that they were

would be :
telé that such warrant ./ issued enly if the party gid
net preduce the dscuments. There upen they had sreduced
all the decuments kept inside the effice, Frem this, the
applicant has submitted that the evidence of P.W. 8 was
a clinching ene that ne séarch warrant was issued and
that is why the presecufien was reluctant te shew him the
search warrant register ani files connectei'therewith.
He has further submitted that keeping in view the depesitien
ef PW & the ebservatien ef the disciplinary autherity
that a Search warrant was issued in the name of the applicant
cannst held the ereund, i
5, ihe Respendents-Department have contested the
applicatien by susmitting a detaliled ceunter, In the first
instance they have reiterated that by erder dated 25.6.2000
ef the cempetent autherity, i.e., Cemmissiener,Bhubaneswar-I1I
was €esignated as the disciplinary autherity fer a ereup
of empleyees including the Superintendent, Greup-B. They
have averred that the incident of search eof the premises
ef M/s.Precisien Engineering Werks, Reurkela was reperted
in the newspaper which leé te CBI, Bhuekaneswar te inquire
inte the matter and it was en its recemmendatien, a majer

penalty preceedings was.initiated against the applicant

in censultatien with the Central Vigilance Cemmissien, in

L
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, admitted that the CBI in its repert indicated insufficiency

e 8 o
ef the applicant

1994. The Respendents have denied the ‘allesatisn/that the charges

framed at the time when the applicant was ripe fer
premetion te the pest ef Assistant Cemmissiener and

that adequate eppertunities 'had net-been previded te him
te defend his case. They have alse denied all ‘ether
allegatiens breught by the appliCant; The RE&spendents
have alse denied that the appeal petitien submitted by
the applicanﬁ t® have been dispesed of in a hasty manner,
Te the susmissien of the applicanttthat'Panchanama was
never supplied te him, the RQSpondents have susmitted
that such an argument was ridiculeus aslit was the
applicant himself, whe had net submitteéd the same te the
Department. As regards the search warrant, they have
stated that the then Asst.Cellecter Shri F.Lakra in
course of inquiry haé issued the search warrant in the

name of the applicant and that the applicant hadé net

returned the same te the issuing autherity. They have fingally

ef evidence te estaklish the charges, but the CBI was

very much aware of the fact that en acceunt ef lapse en

the part of the applicant, the party cencerned maBhged t» evale

xf heavy ameunt of excise duty. They have alse denied that
the disciplinary autherity had passed the erder in a
mechanical manner and that his allegatien that persenal
hearing was net granted has ne basis becauée there is ne
previsien in the rules te grant such persenal hearing

before taking any decisien in such cases. They have alse

- refuted the allegatien ef non-applicatioh of mind en the

part ef the disciplinary autherity.

b
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We have hegrd the learned ceunsel of beth the
sides ané perused the materials placed befere us, The
applicant has fileéd rejeinder as well as additienal
affidavit, written nete of suemissisn which have keen
taken en recerd. In suppert of his case, the learned
counsel fer the agpplicant has relied sn the fellewing
case laws,

14 aIR 1961 SC 1623
2 AIR 1986 sSC 2188
3 AIR 1998 sC 3638
4, 1985(1) QLR 438

5. 1979(Vel.47) CLT 5
6. AIR 2001 SC 343

7.  AIR 2001 SC 24

8. AIR 1990 SC 1368
9, AIR 1998 sC 1833
16, AIR 1986 SC 1173
11.  AIR 1991 SC 1587
12, 1998 scc(L&s) 211

7 We have carefully censidered the issues raised
in this Original Applicatien. The applicant has challenged
the impugned srders en the fellewing gresunds:

i) Allegatien of less ef revenue has net
been preved. This has been admitted
by the appellate autherity.

ii) His right te defend his case: reasenably

: was serisusly prejudiced because seme of
the essential decuments which were listed
by the presecutien, i.e., Panchanama,
search warrant and the search warrant
register fer preving,é Case were net supp-
lied te him en the pfea of cenfidentiality.

iid) Leng delay ef six years in initiating
disciplinary preceedines ané anether six
years in cencluding the said preceedings
vitiated the preceedingg,

iv) Repert of the IO is based . . mere en the
persenal knewledee and wisden rather thansen
gualitative evaluatien ef the evidence
preduced during inquiry,

8. Law is well settled that nen-supply ef decuments

based on which the presecutien prepesed te preve the

b
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case vitiates the entire preceedings., This view has been
taken by the Apex Ceurt time and again in a catena ef
decisiens, seme of which are?AIR 1961 SC 1623, AIR 1986 sC
2188 and AIR 1998 SC 2038 etc. The learned ceunsel fer the
applicant submitted that nen supply ef preliminary inquiry
repert alse vitiates the preceedings, Hewever, we de net
prepese te ge inte this aspect of the matter, because, the
Respendents have, in their c.ﬁnter, disclesed that they

have framed the charges against the applicant en the basis
of CBI repert and net en the basis ef the preliminary inquiry
feport and that ne reference with regard te preliminary
inquiry repert having made in the charge sheet, it was net
incumkent upen them te supply a cepy of that repert te the
applicant,

9. we have carefully gene threugh the susmissiens made
by beth the parties and we have alse censidered the issues
raised by the applicant as neted abeve, In the statement ef
articles of imputatiens ef miscenduct against the applicant,
it was stated that because ef the acts of emissiens and
cemmissiens en the part of the applicant, the duty evasien
te the tune of ps.1.5 creres appreximately ceuld net be
processeivwhich resulted in a less te the Gevt.exchequer.
The inquiry efficer in his repert with regard te finding en
each ef the cartic¢les ef charge has net dealt with this
part eof the charge that because of the lapse on the part

ef the applicant in precessing the decument after seizure,
the Gevt, had te suffer a less ef revenue te the tune of

R« 1.5 creres, He has enly stated at Para-10-6-5 of his

repert that it is preved beyend any deubt that the applicant



R e

had net handei}ver any decument seized frem M/s. Precisien
Engineering Werks. The disciplinary autherity alse agreed
with the findings ef the inquiry efficer. It was when the
matter was examined in appeal by the appellate autherity

in censultatien with the U.P.S.C., " it was ebserved

that there was ne evidence en recerd te shew that M/s.
Precisien Engg.Werks had actually evaded payment of excise
duty durine the relevant perisd of time and ié se, what wasth
extent ef excess duty, with this the main charege against

the applicant was extinguished, What remained. was the
precedural irregularities in the matter. Fer prevind the

rele played by the gpplicant as a member of this search

party required evidence taken with reference te the decumentsg
and registersmaintained fer this purpese and the statement

of witnesses are indispensable., The allegatien levelled
against the applicant is that he did net put up the seized
decuments foer fellew up actien after the return ef the raid
party frem Reurkela en 29.12.1989. The applicant in his
defence has submitted that te defend his case it was
necessary fer him te refer te the search_warrant, se arech
warrant register and alse Panchanama. Hewever, nene of

these decuments, theugh listed as.exhibits fer preving

the allegatien against him '@ wa@&s - preduced during inquiry
ner was the applicant given access te inspect these decuments
en the greund of cenfidentiality. The applicant has alse
alleged that © - his regquest te change the 1.0. en the

ground of Bias and malicieus intent was net respended by

the Respendents, The Respendents tee have admitted that

the decuments ssught fer by the applicant were net preduced
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public interest. We are unable te follew the legic ef this

.“ 677 ®on the ground of cenfidentiality and as it weuld ®e against the

argument of the Respondents and we are censtrained te ebserve
that in the absence of those decuments, out of which the articl
of charge emanates cannet e preved unless these sre preduced
€uring inquiry and the charged efficer(C®) is allewed the .
benefit ef cress examination of witness, In the circumstances,
the presecutien ceuld have hardly preved that allegatien
against the delinquent, In ether werds, denial of thege
documents was unreasenasle and therefere, the ebjectien raised
by the applicant is valid,

19, It is alse the case of the applicant that if he
was respensible fer the further precessing of the seized
documents, his sienature weuld have been availlabsle in Panchamams
Nen-presecutisn of these decuments en the ereund of cef-
fidentiality net enly vitiates the disciplinary preceedinss,
it alse creates apprehension regarding the metive of the
pregecutien fer withhelding these documents. In other werds,
if decuments are net preduced, the presecutien will hardly

be able to preve the charge levelled against the applicant,
The learned ceunsel for the applicant, by relying on the
judement in the case of State of U.P, vs. Satrughana Lal
reported in AIR 1998 SC 3038 susmitted that if the cepies

of the decuments relied upen im the charge-gheet are net
supplied, the principles of natural justice are vielated

anéd therefere, the Ceurt/Tribunal weuld ke justified in
interfering with the matter, The learned ceunsel for the
applicant alse referred te the decisien in the case of
MJ.P.Chinatenian Sadasiva Waishanpayun reperted in A.I.R.

1961 8C 1623 (Censtitutien Bench) and suemitted that if

b
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cepies of the documents te which a public servant is entitled

Avé net supplied, inquiry cannet be held te have been carried

sut in sccerdance with the principles of natural justice,

‘and therefere, there sheuld be nedeubt that the previsiens

ef Article 311(2) have been vielated beth in letter and
spirit, We are beund by the said dictum ef their Lerdships
wherein it has béen held that rules of natural justice
require that a party sheuld have the eppertunity of adducine
all relevant evidence en which he relies, that the evidence
ef the eppenent sheuld bBe taken in his presence and that

he sheulé be given the eppoertunity ef cressexamining the
witnesses by that party and that ne material sheuld be
relied en against him witheut his being given an eppertunity
of explaining them, The right te cressexamine the witness

te give evidence against him is a very valuakle right and

if it appears that effective exercise of this right has
been prevented: by the inquiry efficer by net giving
necessary relevant decument te which he is entitled, that
invarigely weuld mean that the inquiry had net been held

in accerdance with rules of natural justice.

i1. In this case as the inquiry efficer failed te

ensure the preductien of decuments referred te abeve, based
en which the allegatiens against the applicant ceulé be
preved, we have ne deubt in helding thgt the applicant was

denied the mest valuakle right under the Censtitutien te

~defend his case effectively and that by withhelding the

&

mest vital decuments in this case, the presecutien did net
act in a bena fide manner.
12, anether equally impertant allegatien levelled by

the applicant is the leng delay in initiating as well as
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cencluging the disciplinary preceedings., The effect eof

leng delay in the disciplinary matter has already been
geprec ated by the Hen'ble Supreme Court in the case of
State of M.P. vs, Bani Singh reperted in AIR 1990 SC 1308.
In that case the disciplinary preceédings was initiated

against the party after mere than 12 years.

€he Ceurt having net feund satisfactery explanatien fer
inerdinate delay in issuing the charge-meme ebserved that
it was unfair te prempt the departmental inguiry te ke
preceeded with, In anether case reperted in (1995) 2 scc
570 ( State eof Punjab and Ors. v, Chamanlal Geyal ) their

Lerdships ef the Hen'kle Supreme Ceurt ekserved as fellews:

seosThere is undeubtedly a delay of five and a
half years in serving the charges. The gquestien

is whether the said delay warranted the gquash-
ing of the charges in this case.

XX XXX They camnet be initiated after lapse of
censidergble time. It weuld net ke fair te the
delinquent efficer. Such delay alse makes the
task ef preving the charges difficult and is
thus net alse in the interest eof administratien.
Delayed initiatien ef preceedings is keund te
give reem for allegatiens of bigs, mala fides
and misuse of pewer. If the delay is tee leng

and is unexplained, the ceurt mar well interfere
and quash the charges...."

In this case, aimittedly leng Years of unexplained
13 With regard te shertcemings in the repert

Yoas S,
inquiry efficer as peinted esut by the applicant, we tendéd te
agree with what has been susmitted by the applicant. It
tentameunts te be less oebjective as the inquiry repert is full
of subjective ebservatiens.. The repert alse 1ack§é§nalysis

ané te that extent it has net been upte the mark. The erder

ef the disciplinary autherity is verbese and is mere er less

a cempil atien of the 1,0.'s repert anéd the statement

susmitted by the applicant in his defence after receipt of

the inquiry repert,



The appellate autherity rejected the appeal en the

fellewing greund :
"eesThus the charge has keen preved te the
extent that the CO left the Unien en preme-

tien en 19.2,1990 withsut handing ever charge
of the decuments",

14, Thus the appellate autherity was cenvinced that the
C.0. whe seized the decuments did nst precess these further
ner é@id he handever these decuments when he meved sut ef
the unit en premetien en 19,2.1990. Whether the endersement
en the decuments was preved or net, whether the applicant
was designated as the Seizing Officer, whether the applicant ‘
had seized certain decuments, these vital questiens were net
answered either by preducing the‘releVant decuments er
with the help of the’y E’}in:l;%?gz‘%%:‘i '%ﬁjét%émbers, viz,, i
Shri D.K.Satpathy had depesed befere the inquiry authofify
that the applicant was net the seizing efficer and he had
ne rele te pidy in the matter ¢f seizing ef d@ecuments.
Further, amether - witness, i.e,, (P.W. 8) had depesed
that when the representative ef M/s.Precisien Engineering
Werks demanded te see the search warrant, they were teléd ‘
that the search warrant weuld be shewn te them if they
(Cempany) @id net predéuce the decuments fer inspectien and
as all the decuments were preduced, there was ne sccasien
te see the search warrant. Again it was depesed by P.W. 8
that seme of the members of the seizure party had called
fer seme decuments fer further inquiry six menths after
the raid was cenducted., Referring te the depssitien ef
P.W. 12 that ne decuments/register bearins signature ef the
applicant was evér seen by him as Superintendent (Anti-

- thig fact
Smugllineg), and he had reyartaqg/tm the autherities alse
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at the material time. Prem the depesitien eof these
witnesg the appiicant has sought to preve that ne

search warrant was ever issued in the first instance,
and, secondly, if the decuments were net in pessessien
of the Assistant Cemmissioner/Superintendent C.P.U,,

they ceuld net have carried out further fellew: up

actien in respect of M/s. Precision Engineering Werks,
six menths after the raid had taken place. It has alse
net been clarified either by the 1.0, or by the discipli-

- nary autherity as te why the presecutien ceuld net

produce the original of Annexure-l, an issuve which has
een repeatedly pointed out by the applicant te show that
the presecutien was not playineg a fair and transparent
game, Because of all these gaps in the inquiry in taking
evidence, we are unaple to held that during inguiry it
could be preved that the chareed efficial was respensible
for the seizing documents and/er in net takineg further
fellew up actien after going back to the hdadquarters,

In the cCircumstances, the eround en which the

appellate autherity rejected the appeal of the applicant

alse fails te stand the scrutiny eof law,

154 Having regard te what has been discussed abeve,

we find it te be a fit case feor the interventien of the
Trisunal. Accordingly, we held that unwillingness of the
prosecutien te preduce wvital documents, i.e., search
warrant, search warrant register and panchanama etc,

and the connected files in original has caused gress
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vieolatien of the principles of natural justice te the
pre judice of the gpplicant., Apart frem the above, the
delay in initiatine disciplinary preceedings against
the applicant has not been explained ner has there been
any material adduced befare us to come te a cenclusien
that the delay on the part of the Regpendents in initiatine
the disciplinary preceedings was reasenable,
19. For the foregoine, we have no eptien left but te
quash the dis€iplinary preceedines initiated against the
applicant hglding;hﬁm guilty of tﬁe charges; Ordered
accerdingly. Resultantly, the impuened order ef punishment
and the appellate order are alse quashed,

17, In the result, the 9.A. succeeds. XNo costs.




